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THE MINISTER OF SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI T.R. BAALU):

Sir, I beg to move :

“That the Bill further to amend the Inland Vessels Act, 1917, as passed by Rajya
Sabha, be taken into consideration.”

The Inland Vessels Act, 1917 (1 of 1917), 1s an Act consolidating the enactments relating to
inland vessels. It is a comprehensive Central legislation with all aspects concerned therewith,
namely, inland water limits, registration, survey, certificate of competency, licensing of masters and
crew, investigation into casualties, protection and carriage of passengers, insurance against third

party, etc. The State Governments are vested with executive powers under the Act.

The Inland Vessels Act, 1917 (1 of 1917), was last amended in the year 1977, and since then
several major developments have taken place in the inland water transport sector. Some of the
important developments are declaration of the three National Waterways, and constitution of the

Inland Waterways Authority of India. The three National Waterways that were declared are :
(i)  Allahabad-Haldia stretch (1,620 kms) of the Ganga-
Bhagirathi-Hooghly river system in 1982;

(i)  Sadiya-Dhubri stretch (891 kms) of the Brahmaputra river in
1988; and

(ii1) Kollam-Kottapuram stretch of the West-Coast Canal along
with Champakara Canal and Udyogamandal Canal (205 kms) in 1992.

Three more waterways are under consideration of being declared as National Waterways.

There are some other waterways being developed by the State Governments.

*Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 30.8.2007.
The Inland Waterways Authority of India is constituted for development, maintenance and
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regulation of the National Waterways for shipping and navigation. The Government, having
recognized the need to actively promote the inland water transport sector so that it has a reasonable
share in the inter-modal mix of transport, is giving the much needed thrust to revive this neglected
mode of transport. With the likely increase in inland water transport system in the country, a review

of the existing statutory provisions relating to inland vessels was considered necessary.

A Committee under the Chairmanship of the Joint Secretary (Transport) was set up in August
1991 for the purpose. The Committee comprised Members representing, among others, concerned
State Governments, namely West Bengal, Kerala, Bihar, etc. In all, 128 amendments to the Inland
Vessels Act, 1917 were recommended by the Committee with a view to updating it having regard to
the present day operational developments. The recommendations of the 1992 Committee were
reviewed by a Group constituted in 2002 with the IWAI and representatives of the State
Governments of Kerala, West Bengal and Goa. The Group suggested deletion of 36 amendments
proposed by the 1992 Committee, and recommended 92 amendments. These were further reviewed

by the Ministry and the primary 68 amendments in 14 categories are covered in the present Bill.

The Inland Vessels (Amendment) Bill, 2005, to amend the Inland Vessels Act, 1917, was
introduced in the Rajya Sabha on 8th December 2005. The Bill was referred to the Department-
related Parliamentary Standing Committee on Transport, Tourism and Culture by the hon. Chairman

of the Rajya Sabha for examination and report.

The Department-related Parliamentary Standing Committee submitted its report as the 100th
Report on the Inland Vessels (Amendment) Bill, 2005, in which it has recommended certain
amendments to the Bill. The Department has considered the recommendations of the Parliamentary
Standing Committee, and agrees with the recommendation with regard to the increase in the period
of validity of temporary permit as per clause 5 of the Bill which is proposed to be increased from 30
days to 45 days.[r24]

As regards other recommendations of the Parliamentary Standing Committee, the Department

of Shipping feels that these recommendations are not acceptable at present.
The salient features of the proposed amendments in the Bill are:-

e  Extension of inland water limits to include smooth and partially smooth waters and
waters up to maximum significant wave height of two metres. This will result in
extensive use of inland waters by inland vessels which otherwise are not permitted to

go beyond prescribed limits.

e  Inclusion of dumb barges to be towed by the mechanically propelled vessels in the
definition of mechanically propelled vessels, which are currently outside the ambit of
the Inland Vessels Act, 1917.
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Dividing the inland water area into three zones based on maximum significant wave
height criteria through notification by the respective State Governments to facilitate
safety of vessels by providing suitable construction and manning norms based on
operating conditions and also to provide for flexibility of classification of inland

waters into different zones.

Extending the validity of certification of registration, competency or licence or crew
of land vessels issued by one State Government to the States in order to provide relief
to the vessel owners and crew and issuance of temporary permit by the surveyor
pending the issue of the certificate survey in the interest of overall development of
inland water transport sector.

Liberalizing the criteria of transfer of certificate of registration to avoid hassles to the

owners carrying out inter-State operation.

Making provision for induction of suitable trained manpower of Army, Navy and the
Coast Guard into inland water transport fold to address the problem of shortage of
manpower in the inland water transport sector.

Amendment of Section 54C so as to make Section 134 and Chapters X, XI, and XII of
the Motor Vehicles Act, 1988, applicable in relation to mechanically propelled vessels
with certain modifications and also to provide insurance of vessels against third party
risks, compensations for accidents and Claims Tribunal, etc.

MR. CHAIRMAN : Has the Amendment of Section 54C been passed by Rajya Sabha?

SHRI T.R. BAALU: It has been passed by Rajya Sabha. The other salient features are:-

Empowering the State Governments for prescribing the requirements of (1) hull,
equipment, machinery in respect of inland mechanically propelled vessels, (ii) life
saving appliances and (iii) apparatus required for communication and navigation in the

interest of enhanced safety.

Providing for prohibition of discharge oil, oily mixture, hazardous chemical or
obnoxious chemical at inland port, power of entry and inspection and power to the
Central Government for making rules for prevention and control of pollution,
punishment for contravention of the provisions of this Chapter and rules made
thereunder.

The Bill with the amendments has already been passed by the Rajya Sabha.
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This august House will appreciate that the amendments in the Bill are required for the smooth
operation of inland vessels in the context of overall development of the inland water transport sector,

which, I hope will be accepted by this august House.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend the Inland Vessels Act, 1917, as passed by Rajya
Sabha, be taken into consideration.”

... (Interruptions)
sft IR getfean (BfRgy, Sowo) ¢ Aeew, # ouds W W A WA off § g . (gaem) *

MR. CHAIRMAN: It need not go on record. There is no provision for you to speak now. It is for

discussion. How can you make a mention?

SHRI KHARABELA SWAIN (BALASORE): He is making a mention about the previous thing

concerning the Railways and not to the present hon. Minister.

MR. CHAIRMAN: All these matters can be referred to when you speak. There is ample time and
opportunity. Nobody is denying you any opportunity.

SHRI KHARABELA SWAIN : He is not mentioning anything about this Bill. He is mentioning

about something else.

MR. CHAIRMAN: That is not the matter under discussion now.

*Not recorded.
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1. #ereaRrg Rasex (RrR): aumf S, 991 U9 o 2 6 I8 eiqaeily St fegas Sieaarsit § amn 1
2| 39H ggd @t Ffedi onft W it 21 59 ¥ A S sravgShdr off, SWd STIAR B4 fUsel 60 dlf H Y SN
TE @ror €1 [H25] 39 SO # € Wi § T STer 81 GEHd ] 1955 H T H.UA. 19 A S Afedl PSS &l
HRIHH a1 o1, 98 TR &A1 fhar 81 O 39 <9 4 g9 YA § T ST 81 O, dfd s Wb 4 39 W
Hig & el foar iR uRomaeawy a8l fi-fie R Siawt & ddy A 59 fae | A 1 grad SR @,
1917 & HIA H - IR Arel aRaTT 6 71| §F Temmil &1 AR STeMRl el T - 7171, "Rl @i
g T4 H1 gaTeEe sfesar &, IS TAanT G&-Ush, FeHYH ol &1 AIfedl gadt &, AT ST a1
IR ufgefl dc TR ok TIHRI TAT IENT HSdl A& B DITH-DICIYRA &7, IS ST A& | §IDb!
O @HT I g1 AR $9h A1I-91F 1 <97 § V) 9@ A18 984 darell dfedi, Ry ararard 81 Iohdl 2 3R
T ATeaTE® BT FAM TS W BT 5, TR 98 fHdl & FE 7 T8 5 Su@ e T8 gen gl el g
3R XY Pl TP W A1 71 Feidl & {6 I=IA YU I H Ps Afedl I SFfRIAI Tordrt & Hiar S et @
AR ATAATT BT G It | gaferg # IRGR A agm fF 30 U d S T Fodrt faegss g iR i
IUAE HE! AfRY| g B fFIR 1 0 w@q H o 8, A RadiRE & Ay § wer dedr § edifd a8 A1
T A1 D SMABR 8, AR IbT R0 @ @R A T8 2 I8 A S 99 RS AT AT, IR D IR TaAEfig
3R yarel & ax § UK fawa B AT 8 T, 9 HEl A Y| I fARIGT SeMnl ¥, 916 H [Tha R afedi &
gRI Has U H Y| AdAd S ¥ AN €, SUD gl Has e} # Y| R S RE FH @ A T A
ST &, AdAd G5 @I Sl @ifedi 8, S AR & & ddg 3§ o1 89 39 BT ® WA T8l ol dbal?

"RIey, 39D a9 # P AR A8 HRA1 A1y o1 iR 9% 78 gon, saferg #9 den @ 6 g9 faa §
offgT-2iTel TRATT B AR T, Hacl S B I $B A8l a1, Fifh R Tgdl | e 9, s9& g 3
oo 491 wraar {6y oY) 50 <@ # G SR ATl < © WY H S-S DI ol R AT ATl
P B, HERIC 3R 31y § 31 og BUT Had €, Yod § Uailse § @ls afdd A%l € a1 Uig o 99U Hed 2
IR SiTel # fopeft @ ¥) @1 Sirar € @1 99 Q1 A $uy fAed € qeasl & ddy # U1 FIA, MU uH fha
ST AR ¥, I8 JAY? T AT B oI ¥ H I[N W H B, Afdd & WA D G1% 8 IS9P URAR @i
T WY W Heg T8l BRd §, HR R 89 9 B Uy § BRI BR hd © (b o Uig-ad ofig Bl WiF § 4T
Bl € 99 YOR B AU fhar #amaen 1?7 fomdSt 4 B W6y # W @ W o T Pel 6l
[rep26]

[urafa #eied, # A &) aed § 6 daa s g9 @ &M 781 9o, afcs s forgar usm
5 &1 10 @ YUY Hamas & w0 A ufy uRAR | Fr #A St 39 YBR &1 uRadd g9 fagus § e ared
22 g3 e & fF aR-aR uRads o & qorg fAd § 97 ik Oof w0 9 ve R aRad s @Ry ok Sad
I @t At e anfeul

Hqgred, # A FA S W Yo 91 SR gBH Aredl g 6 Sl A 39 fdd W AR v & fg &
off, Il wHlem & @ forg fhv v &S a1 | #7 A Rud =48 <ft, afe <t excft, ar § wmag oik
e g faganur &) urdl, fda S IR & 9N dad off, R IR S8 HAS A faar Bar e, I9@! 3o
R THR 3T, T HROT o1, IABT AT FACE RN Tl B UY? RT HASA 7 I W THR 9 ¥ fGar 78
fopar on? R HHS T IR WU W faEr fRar on, ar s S ol & fhan?
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HEled, § g Al g b ufeed @i avbR 7 39 W fAER B, dfed 4Rd WReR @ R Q9 B 2
B T I5T WRBR T T @1 T ATl € 5 S AT nuss AT dod € S G A B A am =
frar 21 § qar <1 a1 f Ul a5 & ARl B G B @ forg, ufFem der WwReR &1 M qar R, AR R
I8 W 9ard fob 99 afafa 4 < R ), S9 e fohy Rt @ f$ele fhan, @i Iaa gd gamaer T8 fean?

#8ey, #9 39 fda @1 quf W & uer B yrdiSe d9gd B gl g9 JifAa! die 9o @Y a9 B TS
g T3 &1 9 @ I B TS B T8 P 8, Al § P aEar € g9 o 3w F N wuod +E
o1 81 81 <@ H daa A @ forg, g |/ ¢ & Sl @ ol @18 ¢ s forg el 8, Ot gars SiE
T B oI URIeie AR B B ST & Ot B R 99 3MEN W 8F §d o1 Ble W ST o B
IRAT FAT FX Ahd 87 R T X Thd &, O 39 ISR B TRiSe @ 37 ¥ B & &1 & 370 e 3o § ta
i ¢fT @t SgaRen wRAl @Iy S SFmell Ass Bl

qeiqd, § 3Yh! o Aed fb Wed W a9 do & foly orgdw faan Sian gl faeeft # a1 & s+
gl o P} To1 @l 2| AT 3a9 TS Bld & o IEaR S Wa™l ¥ WX WEd 8| Uar ol ® fp gsa’t &
AT &d dad 9 A ITDI FATAIbdheH AR F AT q@d 21 # g @redr § fb o ur g9 favrr § =€
BT? SATSHE S0 WY 39 91l BT &I @1 A1 | H SMud! aam arEdl g 5 WeR & dnad, d o &
fpdfl ft wsg @ oMHR T Ghar g1 TS BT & 59 ¥ H| gAfey # der Aed § {6 o argdfi gomelt g
SHH TG RAT IAD HaY H AT WIS WAL B ATl 8, FHDI GATT B DI ATGeIH 2

HEIGT, $U®B! UH U H 25 IR BIT A 3T dGIh 50 B9R ¥UY X QU iR a1 2 & We (@) #
12500 JUY A FMHY 25 BOR Y HR QAT| HISR GHESAT QAT DR B &b A< ST el aral
JFfeeRer R e 21 I8 9gd 9 2| FUN B T&l D B IR BUAl DI G&AT B ST DR A AT B qGI
BT g a9 w0 9§ yde & forw i wrae™ @A arfRy, ag T e R

TR, UGV & WeY H, H UFH T I I 91 FHIG BT T THI I F AGUr wad weeaqut
ara gl AS S TGN B, S I H 98 SAT&T YHIOT H UgIOT gl ¥ YBR SRAT § 9gd 99 UAM WR UG Bl
T A feeell # Semil & w0 H B A AT Fhdl 2] T R AT B il Bl Fws b Ay 8T HIel IY
WY fHy, AR B TE 8 Uil SHferg H Hel ATl § b ¢ THIl b Fay H Wy AR R BRAT 79 AR
R ST & I B JH1 B Had H I SUF S B | BAR < H AWGA DI fApd w6, U b W H
@ B d @ 21 T P B B AU R IE DR PV B dlell 8, AR WHR $B BT dredl o, al
A HA1 Aeled B 39 fad BT uRd S F Usel $9 aR H We U F GaArdl bA1 @rfeq | .. (@urE) [127]

MR. CHAIRMAN : Please conclude. You have covered all the points.
PROF. MAHADEORAO SHIWANKAR : Yes, Sir, [ am concluding.
wRIGY, H UMVl W 37U §Td Py AT DY |

3 AR @ BT ST STRT BN, A 916 B RIS S @ ey § S1Y $B A8 Y aed &l
w1 g9 foy ot g uraur € A1 FE? U 3R a1 b Hdy H AU HE WHhd & (b I8 49 urcHe TE g,
AT B T FET W B el o | T A#ivsa @t wnfew Rt gl safo arg @1 frifya s &
forg, am® ag gedya &, AR’ M b Jeadi a4 B 9g B AT RER B @ B D, WD AY AR FG B
ALY | A7 & A UGIOT Bl B & G 3T AT B dled 87 Aifeb 7 dTel FHA H YgIU1 qe711| T8 3 2 &
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T [T W Ufdasy o <@, dfeh Aifes 41l & ge § 1 ugur 8, S Y Sy @ @Re arel 87
AMSTHe STl F BRI P frerae i A § &1 el 8, B N BE BIg A AE 7| gAY UGIor B A
& Gdg H oy 1 AU B arel & 39 A9y § A @3 Sff sfawy Gerrdr A, A8 A7 e 21 =l 33
et 31 d¥e @ HAS TR IFH U S B fog Wl @ifd g faga A AR 8w | o & 99 e s
TR 2

SHRI K.S. RAO (ELURU): Sir, I am very happy that the hon. Minister has brought this Inland
Vessels (Amendment) Bill, which was first brought in 1970 and later amended in 1977. Already, 30
years have passed. We all are witnessing that the conditions are changing too fast, particularly in the
last two decades. Fortunately or unfortunately, the Standing Committee has also submitted its
Report early and the moment the Report was submitted the Minister has brought this Bill into the
House.

The constraint of availability of oil in this country has made the transport cost exorbitantly
high. It has been made clear time and again by the Minister of Petroleum that we are short of
Hydrocarbons in this country and we have to necessarily depend on imported oil for transport. So,
the cost of transport, both personal and cargo, is increasing not only outside the country but also
within the country. It is our duty to utilize the inland waterways which are available in abundance in
this country. There are perennial rivers which can be connected and the inland waterways can also
be taken up. This way we can reduce the cost of transport, save foreign exchange, improve tourism

and provide rural employment. This will also give impetus to the tourism industry.
MR. CHAIRMAN: Have you gone through the Standing Committee Report?

SHRI K.S. RAO : Yes, Sir. It will give impetus to the industry engaged in the manufacture of
vessels, floating jetties, small boats and small vessels. All these things can also be manufactured.
Today, even the fishermen who were earlier engaged in this business are devoid of employment.
They are now jobless. If we give them an opportunity to make investment at the lower rate of
interest, they will jump into this business and manufacture these vessels in the country itself. We do

not then need to import these vessels. There are a lot of people who can make these vessels.

I am happy that at least now this Bill has been brought before the House. My only worry is the
Minister has stated in a reply before the House that subject to availability of funds he will take up
those three waterways which were earlier declared as National Waterways and then think of other
things. Where 1s the shortage of funds in this country today? Days are gone when Ministers used to
reply, “We appreciate the suggestion made by Shri Radhakrishnan or some other Member. It is a
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very good suggestion. It 1s a very good project but I regret to say that the funds are not available”.
This was the usual reply in the earlier days. But the Ministers cannot take shelter under that now.

Any amount of fund is available internationally. We have now agreed for globalization.[R28]

How many crores of rupees are required by the Minister? The money is available. If it is not
available with the Government, let him take assistance of the private sector. There are people who
are prepared to take up projects under BOT, under annuity, under joint venture, and under public-
private partnership. All that they have to do is to apply their mind. They must be committed and
devoted. It does not require years. | was seeing the statistics which he gave. He said that 2.82
billion kilometres of transport was done in 2005-06. Now he proposes to increase it to five billion
kilometre tonnes by the year 2011-12. He further proposes to increase it to 20 billion kilometre
tonnes by 2025. But he has said that it is all subject to availability of funds. Tomorrow, he could
say that he wanted to increase it to five billion kilometre tonnes but unfortunately the Finance
Minister did not allow as the funds were not available. That is not the solution. The hon. Minister is
also an experienced, learned and a young man who can understand the international situation. My
humble request to him is that the money is available in plenty at lesser rate of interest and it is highly
workable. It would also reduce inflation. The Government is breaking its head due to inflation.
The Opposition is criticising the Government day-in-and-day-out on the price increase. All this can
be curbed by his Ministry by encouraging the inland waterway and by making it national waterway.
For example, in Andhra Pradesh, Godavari and Krishna are perennial rivers. Buckingham canal is
also a perennial river which is connecting Kakinada to Pudducherry. Since my childhood, I have
been hearing that the Buckingham canal is going to be an inland waterway. But till today, it has not

been done... (Interruptions)
MR. CHAIRMAN : What about the inland traffic?

SHRI K.S. RAO : What he was telling is that it has to start from Kakinada and it must go to
Vijayawada and from there it must go to Tamil Nadu and from there to other places. My other
colleague is apprehensive that the hon. Minister will start it from Pudducherry instead of starting

from Kakinada... (Interruptions).

Sir, my humble request to him is that please remove that condition of availability of funds.
Let him plan how much money is required to make more and more waterways. He has said that he
has proposed to the Standing Committee to make the Buckingham canal a national waterway. But
we do not know how much time the Committee will take and how much he will take to make it a
national waterway. But I think all this is not required. It can be done overnight. He must have the
determination to do it. It is not in his interest. It is in the national interest and it is in the interest of
everybody. Today, suppose Krishna-Godavari basin is a bowl for paddy, rice, fruits, vegetables,
palm oil, sugar and many other things. All this can be brought to Kerala at a lesser cost. Today,
Kerala is importing a lot of rice from Andhra Pradesh. You can get it at a very cheap transport cost
through Buckingham canal. So why should we increase the prices? Why should we delay the

8/37



11/2/2018
project? It must be taken up immediately. I would request the hon. Minister not to keep in his mind
that the funds are not available. Funds are available in plenty. If they are not available through
budgetary support, let him raise bonds or let him take money from international sources and let him
start the work immediately.

Similarly, many other Members have got good rivers in their respective States also. For
example, Brahmani and Barrack in Orissa and West Bengal respectively can be connected
immediately without any delay. So, all of us must bring pressure on him or the Government to see
that not only these two rivers but many other rivers are developed as national waterways. He could
bring this into its purview because he is amending the Act to provide all those facilities so that it can
go on smoothly.[R29]

The hon. Minister has stated that he is amending the Act in order to provide for the same
insurance facilities that are being provided to the transport sector. That is an excellent idea. If
tomorrow some mishap happens, then both the parties as well as the third party that is being
transported in the vessel, be it cargo or men, would get the compensation. In the absence of such a

provision this cannot be a progressive law. This is an excellent move.

I would like to suggest that not only within the country but the inland waterways must be
connected to the ports as well wherever it is feasible so that this transport can go in bulk to other
countries as well. They can go to the ports and from there they can re-load and transfer it to the
international ships; not that these vessels would go into international waters. If necessary, the hon.
Minister may make the necessary amendments in the law to give effect to this provision so that this
could be brought under its purview. He may initiate steps in this regard immediately. However, I

would like to commend him for all the other provisions in the Bill.

My next point is about road traffic. My hon. Colleague was mentioning about this. Nowadays
travelling by road is terrorising oneself and this is because road accidents are too many. The
television channels are flashing news of road accidents day in and day out. Hundreds of people are
dying because of road accidents. Why is this happening? It is because of heavy road traffic and even
because of the changing habits of people. Earlier we did not think of coming to Delhi but today the
youngsters are coming to Delhi just for pleasure trips. They are getting habituated to it. Earlier we
could not think of going beyond our districts. But today there is no limit and restriction to moving
out of our towns and going anywhere. Such a situation leads to heavy traffic congestion and
consequently the number of road accidents also is increasing. If one were to improve upon this
situation, then waterways can serve as a good mode to reduce this congestion. It would not only help
in earning revenues but also help in reducing road congestion and consequent road accidents. This
has to be encouraged. From every angle, be it for reasons of reducing road accidents, or reducing

cost of transportation, or saving foreign exchange, this needs to be given encouragement.

Let us take for example the Buckingham canal. Once it is constructed, we can plant trees on
both the sides of the canal. This will help improve our environment. My humble request to the hon.
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Minister 1s that he should think big. This amending Bill would help a few problems. I appreciate this
move. But I would also like to tell him that he should not be limited in his approach; he should not
be contended about the fact that he has brought this Bill which his predecessors did not think of
bringing forward. He should move forward.

The hon. Minister in the Bill has made provisions for changing the definition of inland vessel
and inland water so that it helps the internal situation. This 1s another appreciable move. Similarly,
this can be made inter-State. The certificate need not be limited to one State. A certificate given by
one State must be acceptable to other States also. Let him make whatever provision is required to be
made in this regard. He can also work on a formula as to how revenue between the different States

would be shared. This should not become a point of dispute between the States.

The next point is about pinpricks. That has to be reduced. The time period for issuing
licences, certification, survey and all those things would have to be reduced. The hon. Minister, in
the Bill, has suggested another good thing. There are a lot of people working in the Army who are
acquainted with running these inland water vessels and he proposes to seek the services of these
personnel employed in the Coast Guard and all, to begin with, to train more and more people in the

villages for doing these things. I am happy about that fact. This is a very encouraging thing.

My last point is about pollution control. The hon. Minister has made a provision for strict
rules in regard to environmental violations. The punishment should be substantial to see that inland
water is not polluted at any time. If one were to be liberal and the punishment is made nominal, then

people will not care for it.
MR. CHAIRMAN: What about pollution?

SHRI K.S. RAO : Sir, I have already mentioned about it. I appreciate the move of the hon. Minister
for bringing forward this Bill immediately after the Report of the Standing Committee was
submitted. I only wish that he would put his mind into this aspect and include all other things to

make it work better.

SHRI C.K. CHANDRAPPAN (TRICHUR): Sir, I support the Bill. While supporting the Bill, I
would like to remind the House that there was a Review Committee constituted by the Government
which has gone into the entire aspect of the inland waterways development. It is a Committee in
which Governments of Goa, Kerala and West Bengal were represented. That Committee
recommended a comprehensive legislation to be brought about in place of the present legislation

which was originally formed in 1970. Of course, the Minister had incorporated good amendments.
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But I would like to remind the House that what is required 1s probably a comprehensive legislation

dealing with the entire aspect of the problems of inland waterways.

Secondly, that Committee has again recommended for a National Maritime Policy. This
Committee was constituted probably two decades before. In reply to the other House, the hon.
Minster said that the UPA Government is considering a National Maritime Policy to be pronounced
as soon as possible. That 1s a welcome step. But before the National Maritime Policy 1is
pronounced, I would like that policy to be discussed. An opportunity should be created so that the
policy will be widely discussed all over the country. It would help the whole purpose for which it is
brought. Ifthat is done, the whole purpose will become fruitful.

MR. CHAIRMAN : He has not announced the policy so far.

SHRI C.K. CHANDRAPPAN : He has not announced but he has promised in the Rajya Sabha that
such a policy is coming. I am only saying that such a policy should be put before the country for a

greater discussion among the people.

As I am supporting this Bill, I would not go into the details of it. There is one new aspect in

the present amendment which is about pollution control which the Chair has also mentioned.
MR. CHAIRMAN: When the traffic becomes heavy, pollution will be natural.

SHRI C.K. CHANDRAPPAN : But the new amendment says that pollution control measures should

be taken. Oil spills and waste water should be controlled.
MR. CHAIRMAN: The Bill has taken some measures.

SHRI C.K. CHANDRAPPAN : That should be taken seriously. Probably, when they are making the
rules, he may go into that aspect in more detail but this is one of the problems. If not controlled in
the context of greater development of inland water transport, probably it will lead to the death of
rivers, backwaters and lakes. It is likely to happen if we do not control pollution. Pollution control

measures are to be properly taken. I think the Bill has noted that problem which I appreciate.

Let me come to the problem of Kerala. It is one of the three proposed waterways. Since
1977 when the first amendment to the Bill was passed, three important developments took place.
Three national waterways were declared. The third one was Kottapuram-Quilon National
Waterways. I have seen the reply laid by the Minister in thiMSOffice30]e other House.

Now, there are lot of problems. Whatever is the problem, we have to take sufficient steps not
only to complete this National Waterway No. 3 but also work on Kollam to Kottappuram is to be
completed. But Kottappuram to Kasargode, namely, to the northern end of Malabar and then
Kollam to Kulachal, probably beyond Kerala’s border are traditional waterways that we have.
Somehow we are moving at a snail’s pace in this. I do not blame the Centre. The State has to share
the responsibility. I do not say that it does not take action. But some more interest should be taken by
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the Centre in providing money. I think the last Finance Commission has provided more than Rs. 300
crore to Kerala for the development of inland waterways. Here I might remind this House and since
you are in the Chair, it is all the more reasonable to remind that in our younger days probably there
was much more inland waterways transport in Kerala. Most of the river systems were utilized. In
Varkala that tunnel was utilized and you could go to Parvathiputhanar and beyond. Now all that is
silted. No effort 1s made to desilt it. So what I am suggesting is that it is possible now also. The
hon. Minister has taken, I am sorry to say, a very pessimistic view. He went to Kerala three times. It
1s true. He met three Chief Ministers and probably they did not cooperate. But whatever it 1s, you
may have to go fourth or fifth time. I do not say that you do not do that. You go and discuss with the
Government and also as you wanted to discuss with the people, that opportunity can be taken. But
one thing, when these national waterways are made, the problem of fishermen is a real problem.
Some rehabilitation package should form part of it. If some rehabilitation package is offered and
they are given sufficient other opportunity to do their work, I do not think they will stand in the way

of building National Waterways in Kerala.

Sir, to this northern part from Kottapppuram to the northern end of Malabar, the old British
time "Cannoly”’ canal is there. That was constructed by the British. Without spending much money,
just making it at the national standard, you can build most of the canals, cutting a few portions.
There are backwaters to connect it. So, if we all take interest, it is possible. When the hon. Minister
was there, he was kind enough to make an announcement in the meeting with the MPs. Sir, you were
also there. He announced that the Government of India would like to announce new waterways if
that is offered to Nedumbassery airport, that is Cochin airport. At that time, we offered, and you
promised that it would be done. But now I am sorry to say, you wrote a letter saying that unless and
until the other impediments are removed, this will not be announced. Please do not take that
attitude. Simultaneously, let us do that; otherwise, some impediments will be there and the entire
system will get affected. So, I think, more liberal attitude should be there wherever it is possible.
It is not a small stretch. If some 60 kilometres of national waterways from Kottappuram to Kalady
is made, the port connectivity will be done. If port connectivity is done, all the important tourism
centres including Kumaramkom and Alleppey etc. will be connected by waterways.

(Interruptions)

Sir, I will take two more minutes. Kerala has another importance. Probably, it is one of the
States where tourism has been declared as an industry and tourism has been very highly developed.
So if these waterways are developed, I am sure that it will be a great boon to Kerala to develop

further in big strides in the tourism industry.[a31]

I hope the Minister will take a little more liberal view. Do not insist that everything should
be complete before taking the next step. We will help to get it completed whatever is not complete
so far. But, let us go ahead with the new proposals, then, probably we will be able to make a
breakthrough. Sir, what [ would like to say is that in today’s context when oil crisis is gripping the

entire world and retarding the growth of economy, this national waterways’ proposal will help
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immensely for the transport of goods, for people to go from one place to another; for tourism and all
that. Taking all this into account, I wish that the Government go ahead giving more attention to this

project. This 1s all wholeheartedly wish to submit.

SHRI P. KARUNAKARAN (KASARGOD): Sir, I support the Inland Vessels Amendment Bill,
2007. This is very happy to note that the Government is taking some interest to promote our inland
navigation. Sir, the first Act came in the year 1917. Sir, between 1917 and 1977, there were a
number of amendments incorporated in this Bill. Sir, it means that the inland navigation needs
intensive study, especially in the wake of scientific and technological development that has taken
place. The Standing Committee has made such a criticism that the Government or the Minister is
coming with piecemeal amendments. You see that within the short period of time, this Act has had
to witness a number of amendments. It means that the potential requirements or all the needs of the
day were not intensively studied by the Ministry. It was the criticism made by the Standing

Committee.
MR. CHAIRMAN : Most of the amendments were accepted.

SHRI P. KARUNAKARAN : Only a few amendments were accepted. But there were a number of
amendments that the Standing Committee had put forward. During British rule, there was a much
significance, as far as the inland navigation were concerned. It may be due to the lack of road

facilities.

MR. CHAIRMAN: You were saying that the hon. Minister was telling that the recommendations

were accepted.

SHRI P. KARUNAKARAN : But, now there is very fast development in the field of the transport
facilities. This may be one of the reasons for the slow progress in the case of the inland navigation
and waterways. In order to protect and strengthen the inland navigation, it is glad to note that the
Government has decided and declared three inland waterways. I am thankful to the Minister that
three more waterways are going to be announced. Sir, the main objective that the Minister has
pointed out in the Statement of Objects and Reasons is the extension of the inland waterways. Of
course, it 1s very essential in the day to day working. It is only on the basis of classification that we
can use the vessels and also the extension or the validity or the certification of the registration. It is
also without the certification, without the registration, there are a number of vessels that are
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functioning. There 1s also the induction of the suitable tradesmen power from other sectors. There is
a very important provision made here for the pollution control. Sir, the very important issue that
Raoj1 and others have mentioned is the investment. So, we have mentioned the objectives clearly.
But, the Budget proposal or the allocation for the promotion of the sector is very important.
[MSOffice32] So, the Government has to allocate more funds for this. Otherwise, it will not be
possible to develop inland waterways as this has to compete with other transport facilities. As has
been mentioned by other hon. Members, it is not only the question of developing transport facilities,

but it 1s also connected with promoting tourism in the country.

For example, take the case of Goa, which is a very good example as far as tourism is
concerned. Then, inland waterways can be used fully to promote tourism in Kerala also. So, by using
inland waterways, we can develop transport facilities and also promote tourism in the country. The

Transport Ministry and the Tourism Ministry have to work together to make this possible.

With regard to the definition of inland waterways it is true that there are some positive
changes compared to the earlier Bill. But still it needs more attention because more waterways can
be included. There is a suggestion that the waterways nearer to sea mouth can be included in the list
of inland waterways. I do not know whether they are included or not. Then, fishing vessels are not
included. It is true that the functions of the fishing vessels are different. At the same time, fishing

vessels can function smoothly through inland waterways. So, they can also be included.

With regard to inland waterways, the main issue as far as Kerala is concerned is dredging.
Most of the rivers in Kerala are not fit for running of vessels or boats due to various reasons and the
most important reason is dredging. Then, there are also objections for this from fishermen in some
areas. A large number of fishermen depend on the sea and also rivers for earning their livelihood and
there are a large number of fishing nets along the waterways. So, a proper rehabilitation scheme has
to be announced before carrying out dredging. In Kerala, we face many problems and Shri
Chandrappan has pointed out some of the issues. I would request the Government that they should

take up both dredging and rehabilitation together.

Another important issue is the reduction of pollution. Now-a-days, most of our rivers and
waterways are polluted. This will affect our environment very badly. The ships or vessels discharge
oil and other extracts into the sea and rivers and this affects our environment. So, a clause for
preventing pollution of our rivers is required to be included in this Bill. Pollution of rivers is not the
only issue here, but pollution has become a major problem for human beings also. The other most
important issue is issuing of certification. Then, monitoring has to be done with utmost care. Of
course, that provision is already there in this Bill.

14.59 hrs.
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(Shr1 Mohan Singh in the Chair)

Sir, though it is not directly connected with this Bill, I would like to point out that there was
an accident in Kumarakom Waterway in Kerala in the year 1995 in which 32 persons have lost their
lives. In the year 2007 itself there was an accident in Thattacaud Waterway in which 30 students
have lost their lives. The Government of Kerala has set up an Inquiry Commission and that Inquiry
Commission has submitted its Report. It stated that there was no licence for the vessel which carried
the students and the condition of the vessel was not at all good. So, the certificate has to be issued
with utmost care. Then there should be proper monitoring of the vessels. If the officers concerned do
not perform their duties of monitoring, then action has to be taken against them.

I would like to suggest that the harbour waterways should also be included in the list of
waterways in some specific areas. For this, a modification in the definition of waterways may be
required. As far as Kerala is concerned, Kollam-Kottapuram Waterway has been included as the
third waterway.[R33]

15.00 hrs.

[r34]In the earlier days, this was fully utilised, but now it is not possible to utilise it because
of so many reasons. The State Government is taking steps, but I am sure that the Central
Government and the State Government can deal with the issue sitting together. The hon. Minister

has come there to discuss the issue.

Sir, the Government of Kerala has given some suggestions, especially, with regard to the
inland navigation, that is, excavation of Vadagra-Mahi Canal, which is most important in the
development of the northern part of Kerala. Then, there is a suggestion for the development of 12
feeder canals in the Kottayam district. Kottayam district is the most important place where
Kumaragam is there and where so many tourists come. So, that also has to be taken up. Then, there
1s a suggestion with regard to improvement of the feeder canals to Vembannad Lake. Sir, the hon.
Prime Minister and many others have come there because they knew the investment is very

important. So, that also has to be taken up.

The improvement of Kochi sea port and airport waterways is important as far as the airport

and sea port and other development of Kochi in particular and Kerala in general is concerned.

I once again support this Bill with these suggestions.
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SHRI B. MAHTAB (CUTTACK): Mr. Chairman, Sir, I stand here to deliberate on the Inland
Vessels (Amendment) Bill, 2007. Though belated, the decision to amend the Inland Vessels Act,
1917 is definitely very significant. I believe, this would steer the course of the near dormant yet high

growth potential inland water transport sector.

As this House is aware that this Act was amended last time nearly 30 years ago in 1977. The
changes to the Act from perspective of developing the sector, enhancing safety of the IWT
operations and introducing measures to protect the environment, are the three major issues, which
are before us and are addressed in this Bill.

However, development of the sector will ultimately depend on the flow of investment both
public and private. Attracting investment is not a very easy task as there are certain interest
limitations of inland water transport. As per the National Transport Policy Committee Report of
1980, our country’s waterways including waterways navigable by country boats extend to 14,544

kilometre, out of which 5,685 kilometre is suitable for mechanized crafts.

The three national waterways, which are being developed by the Government, extend to a
length of only 2,716 kilometre. Besides waterways of Goa and Mumbai are also used for
navigation. In addition, country boats of various sizes, as in Kerala, our State of Orissa and also
other parts of the country, use rivers, canals for navigation also. At present, only 2.82 billion tonne
kilometer of cargo is being transported by inland water transport mode, and the Government intends
to achieve 20 billion tonne kilometre of cargo transport by IWT mode by 2025. In the next five
years, that is by 2011-12, it is estimated to reach a level of 5 billion tonne kilometer.
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But to achieve this target, you need investment. Are you encouraging private investment or going in
for joint venture or you are moving in both directions? Already three waterways, namely,
Allahabad-Haldia stretch of the Ganga-Bhagirathi-Hooghly rivers, the Sadiya-Dhubri stretch of the
Brahmaputra river, and the Kollam-Kottapuram stretch of West Coast Canal and Champakara and
Udyogmandal canals, have been declared as national waterways and they have been notified.[r38]
These are the three National Waterways which have been notified and the Government 1s working on
declaring the Kakinada-Puducherry canals integrated with rivers Godavari and Krishna in Andhra
Pradesh and Tamil Nadu respectively. The East Coast canal integrated with river Brahmani in Orissa
and Barak in West Bengal as national waterways which are in the pipeline, and the Bill is before the

House for consideration. These are good projects.

There is a need to identify the inland water transportation as a thrust area. Unless you declare
it as thrust area, you cannot develop different waterways in future. In the Tenth Plan, the budgetary
provisions for the development of inland water transport infrastructure have been raised to Rs.636
crore. In the Ninth Plan, it was only Rs.150 crore. No doubt, the credit should go to the Minister. But
my question is: how much is actually the expenditure? What is the outcome? That also should come

before the nation.

Now, I come to the details. Currently, inland vessels are only allowed to ply on calm waters
as it was not considered safe for them to enter tidal waters. However, tidal waters up to two metres
of wave height have now been deemed fit for navigation by inland vessels.

It has been seen that inland vessels are capable of plying on some parts of the sea without
compromising the safety of the vessel. There was a need to redefine inland water limit and it has

been done so. All steps be taken to ensure the safety of human lives and also of the vessels.

The other important feature of this amendment Bill is the provision of compulsory third party
insurance for inland vessels. I believe this provision will ensure that water vessels are treated on par
with any motor vehicle on the road.

The new amendment would also make it mandatory for inland vessels to undergo regular
pollution checks. Now, inland vessels registered in one State should now be allowed to operate in
another State for three years as against the current period of one year after it was found that 12
months was too short a time. These are certain suggestions, which had come from the Standing
Committee, which the Government has accepted.

During the British regime, the Act was enacted to consolidate—and this is really very
interesting--the enactment relating to inland vessels. It was a Central legislation on regulation of
inland vessels. It concerned with inland water limits.

MR. CHAIRMAN : Please conclude now.
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SHRI B. MAHTAB (CUTTACK): It concerned with registration, survey, certificates of competency

and licensing of Masters and Engineers, including Engine Drivers.
MR. CHAIRMAN: Please conclude.

SHRI B. MAHTAB : I have some more points to say. | need hardly two or three minutes’ time. I will

conclude.

The State Government is vested with the executive power. It was the railways, which first
gave a major blow to inland vessels transport. Then, came the roads. Inland water transport is not
only less pollutant but also cost saving. Therefore, modern waterways be developed and we should

try to integrate it with the National Maritime Development Programme.

I would urge upon the Government to make a comprehensive review, and instead of bringing
piecemeal legislation, the law should be commensurate with the requirements of inland water

transport, its infrastructure and ultimately its overall development.

The earlier amendment of 1977 mainly pertained to providing for insurance of mechanically
propelled vessels. The concept of national waterways was not envisioned prior to the
commencement of the Constitution.[MSOffice39]

After Independence, the inland water transport has become a shared responsibility of the
States and the Union. Many significant developments have taken place and there is a need to give
more stress on pollution-free transport at a reasonable cost. The Inland Vessel Transport Bill will
certainly play a greater role in it. There is a need to have a comprehensive national maritime

development programme.

In clause 30, on insertion of new sections, there is a provision relating to punishment for
offences relating to pollution. Here I would draw the attention of the House and also the hon.
Minister. It has been very categorically stated — “Whoever contravenes any provisions of Chapter 6
(A)(B) of any rule made thereunder”. It is because the rules are to be framed by the Government
here. In a proviso it is stated and I draw your attention to this also that — “Provided that nothing in
this sub-section shall render any such person liable to any punishment provided in this Act if he
proves that the offence was committed without his knowledge”. If this is there, it will create havoc
because ultimately the person who is the owner of the vehicle should be responsible for the unlawful
act which is there. I would request the hon. Minister to consider this and also try to have it linked
with the Motor Vehicles Act and see how this contravenes it.

Lastly I would conclude by saying that a proper coordination is necessary between the States
and the Union. In this Bill prevention and control of pollution and protection of inland water should
be given more priority. With these words I support the Bill.
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o, < g Ed : giel, JoeT # W U ugd Srar| oy fdepd |l ®E I8 g U ard @t Su gfe @,
u® Y # 37U 9gd MHRI §| oifhd 39 IRDR &1 L9 g9 AR 81 11| # I8 A dea1 =@gen fb = 1w
&, FEAYA B, B B, FOT B, M B, M B ASdl B AT TR AfQAT B AT DRl B AQAT 8, 3T A
i3t & 3iex, ST Soor fhar AT B |

A A SHY e arefl forat Afeai €.  Afedi #rl gefidl § dgdl & S8 A0 el YR 4
& Ahdl &l SUH AR AT S BT B B, T8 JATBR BN of O BT BM 8, T8 B Aerdl A 8 Ghdl 3
FHRT Sif, 30 ARG A & JeAIFDal I8 8| FAIEl goiad & W & 8 A wac a9 Fharl gwd udl
Tl 2 6 ARl & grr o 99wy oft gar ol # #50 Sft @ e arean € & o afedt # sl e
ST 81 Tl 81 R AN T Al - W B aR H 6t UT BEl Widl 81 eHYS A1 A Afedi § i U g g1 I
i gaere 9 eRgR I v & o @1 AfYad w0 @ st ifia fasn St w@ar 21 98t w AfateE
el TPR A 8 AHAT ¢ FeIgS T4l | UB AbSl of S A BT B [HAT ST 6T & | 9 Hd | & AR
I AFT F BT %@ Bl Ao’ Sorar /i Bl AR fhd S @) sawgenar gl

[UTART ARG, ORI H el T4 91 ¥ ARGR W T orel 78 & Rraw o des @ ugar 2l
U TRE ORI H AveR sfawl WiE T8 BTw! drsl 8 O WIEST A8 ¥ ol T8 8l 3l BRI e 8RER A
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el 81 37 Afedl # a6t oot | url yarfed gidr 21 gfh I8 TER Bol ol AR A B, IWH SR
T B A B Whal gl AfBT 39D T -am T B - < B EF 3 F g IR e, WA, g
AN & 3fGY IAMATd 3R AT of 9 &I Gidl WSl S Bl MaTdhal &l H WWhR F yreil & & 59 a3 &
Tior 3R U 7 WS | T' Aeed fdd e T 2, 39S AIemH W WG IR @M &I a1 HR W@ & b
aiqeeir STl & Aremd A ATARE ATIR BT g 3R 3MdafRke arl &1 3R Sgrer &9 &F S &1 siraggddr
2

FATIRT ARG, 39 a0 & A | A W © B g el 31 |faw fra @, 98 9gd @
el 9 21 FAN YAgd A, e AT A B, GCED I8 8, d Bl JgHd &1 T gHdl Al B AIfaD o
fora, wgaIRl &1 of foran wifes d Sremml & aRfErd € «ifee ufifara & dr sik st ard 81 S| I il &t
TR firerm, geate frerm, S8 daa-wt el oot AgeTRT iR fa®! @t g g €, S9! R e foa
ST Anfed | VAT 7 81 6 9@ o @ 919 9 d9R dieHd iR Pferl & dM S IE, 9 @R IR 9§ dfgd @
SR 3R I Al & ol ISt B Ao @I &1 9 | 39 3R &I & S $l Sfavadd g

U HRIG, AT B AR M4 D a1 DI T3 {6 agl ufaffEat &1 v HHS 1 Toq fpar Tl M
ar H Aedl 3R AR ARl € S8l Wiedl & ford A A S g 81 q8i Serd| $1 gRkasd @1 gic |
IR I AT ST giffa fohan S, 9 ¥ &1

URATE 9g WRBR U A 1 e GRBR Bl I STAHAN B He<ll W g TN BT A1 A1fed | gl JbR 4
ot fei gt g8 8, S W e T} g8l Ifdeeiy Sierdr uRagd far S adan 2l

FHIf eI, A8 UGl @ a1d del T fooelt ¥ T TG BT UM gE HA D ford, I BT g
ge H & ol IA1 ¥ B = Al F U gy A b ol FRASi-oREl 39 w@d A M| 39 dey |
H3 AR g8 913 T2 AfPA e a8t ugror 7l e # @@ = 5 Saa @ da fad, iga faa, o
el Afsd a8 AR 78, 9 3R & Qg1 SRRT 3R U S¥& ST o ST @1 2rdawll & 21[s40]

S TP ATl 1 HRIAN i@l 83l 8, 3R @Ig [l | &1 Iecied &l ¢ A1 39D (U T |rel db bl
HRAT 3R Ted IR $UY BT AT [T §3NT 8, T8 98 P & U0 S A1l 3, DIs ARG dTel gared a1
I UBR Bl BIs Aol of S 8, 89 W W ey i, 39 an § ff &9 W@ B asaFhar gl s8d aw A
a9 eqr e Sy . (@A) e v HoR Fram a9 @t savgsdn Bl

QAT 7EIEd, 3T g91 dle & oy way far, sus foy amue! agd-agd a=arE|

SHRI ADHIR CHOWDHURY (BERHAMPORE, WEST BENGAL): Sir, | must appreciate the hon.
Minister Shri T.R. Baalu for piloting this Bill under the nomenclature of Inland Vessels
(Amendment) Bill, 2007.

Sir, over the years, it has been observed that the inland water sector has been treated as a
neglected child in the developmental process. If we see the modal share of inland water transport, it
is found that the share of inland water in the modal mix is really gloomy.
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The UPA Government, especially hon. Prime Minister Dr. Manmohan Singh, has declared
that inland water transport has to be given a thrust so as to increase the share of inland water

transport in the modal mix of transport in our country.

Sir, the Government has already declared three National Waterways, namely, Allahabad-
Haldia stretch of the Ganga-Bhagirathi-Hooghly river system, Sadiya-Dhubri stretch and Kollam-
Kottapuram stretch of the West Coast Canal. From the statistics, it 1s found that over the years,
especially in the last three years, the volume of the cargo transported through the National
Waterways [, II and III has been decreasing. However, in addition to the present three National
Waterways, the Government is pondering to declare three more Waterways as National Waterways,
that is, Kakinada, Puducherry and Barak River on the East Coast corridor. I do not have any
objection in declaring more National Waterways because the more the National Waterways, the more
inland water transport will be taking place. But for the exploitation of the existing three National
Waterways, it will require another two or three years time. If we add more National Waterways,

where the funds will come from? There lies the question.

Sir, India is a country which has been bestowed with natural endowments like water wealth.
Waterways extending up to 14,500 kilometres are very much in India, which are easily navigable. If
we add all the routes in terms of kilometres, then it is clear that only a fraction of the navigable

Waterways are now being exploited.[r41]

Over the years, this sector has been a victim of severe negligence and indifference. However,
it is a well recognised fact worldwide that inland water transport system in contrast to other modes
always bears fruit for the environment and also in terms of economy and fuel efficiency. One litre of
fuel can carry more than 100 tonnes of cargo for a distance of one kilometre through waterways. In
comparison with that, one litre of fuel can carry about 24 tonnes of cargo by roadways; and about 85
tonnes of cargo by railways. From this account it is easily conceivable that waterways always
provide more fuel efficiency and less pollution. It is a less accident prone sector which needs to be

given special emphasis. To this end, I think this Bill will help a lot.

As per the Statement of Objects and Reasons of the Bill, the Government is considering to
increasing absorption of trained personnel for manning of vessels. On the one hand the Government
says that the existing manpower has to be pruned, to be deflabbed, has to be retrenched and they
have been offered VRS; and on the other hand the same Ministry is now considering absorption of
trained personnel for manning of vessels. It is incorporated in the Bill also. So, it really seems to me
as self-contradictory because the existing manpower can easily be given priority, opportunity, to

expand the capacity of inland water system.

The Inland Vessel Bill also devised a very innovative approach whereby they are
incorporating the provisions of the Motor Vehicles Act 1988 for prevention and control of pollution
in inland waterways. Henceforth, in place of ‘motor vehicle’ the ‘inland vessel’ will be construed as
a mechanically propelled vessel. In place of public place in the Motor Vehicles Act, this Bill will
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incorporate ‘the inland water’. The reference of a public service vehicle will be construed as a
reference to ‘public service vessel’. Goods vehicle will be construed as ‘goods service vessel’. State
transport will be construed as ‘state water transport’. Driver of a vehicle will be construed as ‘master
of a vessel’.

It is clearly indicated in this Bill that this Government is going to invest more funds to create
more infrastructural facilities and give other incentives to give a fresh impetus to this sector. I would
like to ask the hon. Minister as to why he 1s not bringing the Inland Vessel Act into the ambit of the
tonnage tax regime.[ KMR42]

If the inland vessels are brought into the tonnage tax regime, I think, the inland vessels
owners would be benefited. They will be implicitly insensitivised. This is true that the Plan
allocation for this sector has not been utilised, and under-utilisation has become an Achilles heels as
far as inland transport system is concerned. Hence, we need optimum utilisation of the Plan
allocation. In addition to it, private sector investment should be made imperative because
Government would provide infrastructural facilities, such as, fairway terminals Navigational Aids
etc. But so far as the number of Vessels and other facilities are concerned, I think, the private sector
should be encouraged. May I know from the hon. Ministers as to how much private investment has

so far been made in this area.

I would also like to suggest that in the light of the other Department, like the National
Highways Authority of India, why are you not considering the Maritime Authority of India so that
more institutional mechanism could be provided to this sector. We know that in the present
globalised scenario, Global Warming has also become an issue. But over the years the inland water
transport is decreasing. In spite of its environment friendly potentialities, more funds, more
institutional mechanism, more private investment and more incentives should be infused to this

sector. With these words, I support the Bill.

st eria TIRM A (M) 2 wwfa wEeT, # 5w fad & wwedE # diem & fog w@er gon g1 9 g |
e A& URags a1 A Pig & A 98 o uRagd WaT g 9ead GHT B 1T 89 Ui a9 B MavIHar g,
AT D WY ol B AT &l 9T A R R &1 aga a1 ad &3 21§ #q8rig &1 ufafifera
Bl | HERIG, & SV, IS, AR, IR iR R g7 uf¥edt adiy &3 # 3 €, ave DT W M &1 gqD!
Fdl g 570 frarfier @1 21 g9 A # 4 19 gaivs q1er a9 &1 @3+ B W1 B $vS dfer a9 @l
G 3R de Bl MawdHdl 2| 3t 51 #9570 fhetier &1 foreh fhan, Su @ adig &3 4 R &1 1! 93
a1 e 81 g T WR § Tied T8t o El Udh WHT o7 99 [ W § WM AR W IR &3 & IS o & forg
Wi Ml 37d ¥, offdhT TSl e qfgerm I AeRig & i &= # o am ol € iR wdesdl & de fod-
g-faT Feit & o @ [rd3]|
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Sl AERIG & T &3 &, U9 &Rl § dPhdlek 8 3R IGDI G4 STANT AT DRl Bl DR GRA B
HETH W, TS B WIEH W IR W 2| IR B BRU < W AR 0T F wed dxa # AW | S AeRe
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T AT B, I8 AN 39 9Tl URIET WAl B AH W 3T &, IS Sfareil A AT & A g8l Ax<l & bl g,
SO B3 AR Al T8 R gl 39 WX HewIg & ¥ adi & @Y, fadneR 9 ady & & dgEr o @
foq, S faer § Ush argd e M & forg 50 & & forg ofl, S 3o 9 i dreras &1 99+ b
g # 9Em & dien sie aTedw 9 &3 # Saay fhar 9, a@ fedt # A w3 ot 9 s g

PROF. M. RAMADOSS (PONDICHERRY): Respected Chairman, Sir, on behalf of the PMK Party
and its founder President | rise to support the Inland Vessels (Amendment) Bill, 2007. Before I go
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into the nitty-gritty of the Bill, I would like to convey our sense of appreciation to the hon. Minister
on two counts. One, he was kind enough to connect Kakinada — Puducherry through inland
waterways transport. This scheme would help the development of Kakinada and Puducherry and
Yanam which is a part of the Union Territory of Puducherry. [R44] Therefore, we congratulate the

hon. Minister for providing a stimulus to the industrial development of Puducherry.

Secondly, as far as this Bill is concerned, this Bill is in consonance with the changing times.
It is a highly timely Bill which is required to accelerate the development of the inland waterways in

the country.

As you know, the Government of India brought this Bill in 1917 which was amended in
1977. After this amendment, much water has flown. There has been tremendous development of
the economy as well as on other fronts. For example, the Indian economy has been registering
greater pace of progress. We are now in a higher trajectory of growth path of achieving an
unprecedented rate of 9.2 per cent. If economy is like a body, then transport constitute the nerves of
the body and without nerves, the body cannot survive and maintain itself. Therefore, transport
system has to grow pari passu with the development of the Indian economy. It is in this context that
the waterways transport which has become an essential transport system in the country has to be

developed. So, transport development is an adjunct of economic development of this country.

It is not only that. Waterways transport helps in the transport of not only men and materials,
raw materials and others, but it also accelerates the industrial development in different parts of the
country and finished products from the industry are transported from the place of production to the

place of export. Therefore, the contribution of waterways to export value is also greater.

The hon. Minister for Tourism is here. She would appreciate that if the Ministry of Transport,
Ministry of Shipping and Tourism operate together, they would be able to exploit greater potential
from the inland waterways because voyage in inland waterways helps the tourist inflow and

attraction also.

So, on all these counts, the inland waterways have to be changed in accordance with the
changing times and that i1s why, the Government of India has declared three National Inland
Waterways and the other three are in the stages of consideration. We have also constituted Inland
Waterways Authority. In consonance with all these changes, the statutory provisions have to be
changed. That is why, the hon. Minister is before us with the changes in the form of the Inland
Vessels (Amendment) Bill.

Now, the salient features which provide a lot of advantages to the development of this sector
are as follows. It seeks to extend inland water limits. It seeks to amend the definition of
mechanically propelled vessels. It makes certification of regulation issued by a State valued in other
States. It provides for induction of masters and engineers from the Coast Guards, Navy and Army
without examination. It applies certain sections of the Motor Vehicles Act. It provides for pollution
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control of inland waterways. These are the six important features and all these features have

tremendous merits and advantages on the economy.

For example, extension of inland water limits provides for extensive use of waterways and its
potential. The definition of mechanically propelled vessels will help faster movement of goods and
services and it provides for modernisation of the vessels that we are going to use. Providing
certificate for engineers and others will overcome the shortage of engineers by inducting people
from Army, Navy and others. Applying some sections of the Motor Vehicles Act will provide for

the safety and security of the passengers who are travelling in these mechanical vessels.

Therefore, this Bill is absolutely significant and it has got tremendous value on the economy.
At the same time, as a matter of suggestion, I would like to tell the hon. Minister that there is a lot of
dredging work which has to be done in various waterways so that you are able to make the

movement of goods and services fast.

There should be coordination between the Ministry of Tourism and the Ministry of Shipping
through a Memorandum of Understanding which can be reached. 1 would also request the hon.
Minister to assess the real contribution of the inland waterways to the gross domestic product of the
country. As of now, we have statistics with regard to the length of the waterways and[MSOffice45]
other things.

16.00 hrs.

But what is its contribution in terms of income, in terms of employment and in terms of

(Interruptions)
MR. CHAIRMAN : Please conclude now.

PROF. M. RAMADOSS : One of the hon. Members had mentioned that the investment in this sector
1s lagging and it is not coming back. I should tell him that it was during this UPA Government that
the investment in the inland waterways has been stepped up from Rs. 150 crore to Rs. 650 crore. Of
course, this investment is not enough and there should be more investment and I hope that in the
Eleventh Plan it will come. The National Maritime Policy, which is on the anvil, must devote some
concentration on the aspect of the waterways. There is an apprehension, as is expressed by one of
the hon. Members, whether the extension of inland water limits would affect fishing operations of
the inland fishermen. I would request the hon. Minister to evaluate the impact of this on the
fishermen community and if they are likely to be affected by these far-reaching changes, I would
request him to work on a rehabilitation plan. I also would request him to examine the feasibility of
running a waterway transport system from Chennai to Velanganni via Pudducherry and Karaickal
which is the need of the hour and 1t would augment the transport facility of the people and it would
also augment tourism potential of Pudducherry.
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Sir, with these few words, | once again compliment the hon. Minister and support this
Amendment Bill.

| AgIT @ 3l iR ot fadee € &k w4 S &) Siat@ Wt < B ¥ A & B R aaamit s
W@l 8, S 989 I e 9 U8 AU AW o1 a@rfey| oifhd 99 foe @ 9 ol 8, 99 $s A de
M S < Bl I8 IS AADT el 2| 989 B G GH B T 7, R N QA TW arent &1 7 o o s fF
MY Qa1 fie # o a1d I |

DR. K.S. MANOJ (ALLEPPEY): Sir, I rise to support the Inland Vessels (Amendment) Bill, 2005. 1
would like to request the hon. Minister to take steps to expedite the completion of National

Waterways No. 3, namely, Kottappuram to Kollam waterways in Kerala.

I would also like to request the hon. Minister to extend the National Waterways No. 3 to
Neeleswaram and also to Trivandrum. There is a request from the State Government in this regard. I
have some apprehensions also. I come from Alleppey which is considered as the rice bowl of
Kerala. The paddy fields in Alleppey are very low-lying, namely, 1.5 to 2 metres below sea level.
So. in order to ease the voyage in waterways, there will be dredging of the waterways. The farmers
in Kuttanad have the apprehension that if the dredging of the waterways is done, there is chance of
the inclusion of salt water into this paddy field which is below the sea level. So, adequate measures
should be taken to limit the dredging of the waterways in order to prevent the seepage of saline

water into the paddy fields.

Sir, another thing is in the National Waterways No. 3 at Tannurmukkam and Triknopura.
There are salt water barrages to control this saline water inclusion. This salt water barrage will be
closed during three months in a year. When it is open for the continuous voyage of the container

traffic, there is also a chance for the seepages of salt water.

Along the size of the waterways, there are large paddy fields. The banks of the waterways are

not properly protected.[a46]

When the movement of the containers in the lake occurs, because of the waves in the
waterways, there will be breakage of the banks and the chances of leakage of water, and it would
damage the crops. So, these things should be taken into consideration while the Minister expedites
the opening of the waterways.

There is one more thing. Even though there are measures to prevent spillage of oil and to
prevent pollution of the waterways, there is enough chance for spillage or leakage of oil into the
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waterways. Where the width of the waterways is narrow, the chance is more. So, adequate measures

should be taken to prevent the pillage of oil.

There is an Inland Cargo Terminal at Allapuzha. The proposed site is the site where the
famous Nehru Trophy Boat Race is taking place. Also, Alleppey is now emerging as a backwater
tourism destination and house boat tourism. The site proposed for the Inland Cargo Terminal at
Alleppey is the same site where the famous Nehru Trophy Boat Race 1s taking place and also it 1s the
site for the house boat terminal. There was a request from the State Government and also from the
local people. We also met the hon. Minister several times. But still the site is not trans-located. There
are other sites which are suitable near the current site for the cargo terminal. So, I would also request
the hon. Minister to kindly consider the request of the State Government as well as the people of

Alleppey to trans-locate the terminal.

With these words, I support the Bill.

SHRI BIKRAM KESHARI DEO (KALAHANDI): Sir, at the very outset, [ would like to say that |

gave my name late because I was in the constituency.

Coming to the Bill, I would like to say that this is an archaic law which is being amended
today making it more stringent, more environment friendly and making the inland waterways more
effective. Here, my contention is that there were natural waterways in 1917. But, after
Independence, a lot of big water bodies and big dams have been built like Balimela, Upper Indravati
Projects which comprises 110 sq. kms or 200 sq. kms. Take the example of Hirakud dam. So, these
dams are there. A lot of villages are not commutable because of the water bodies. So, the only way
to commute is through boat. There are dams like Upper Indravati, Rengali. The only way to
commute is through boats because all the roads have been cut-off. I have already mentioned about
Balimela.
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There 1s an example in Balimela where three blocks of Koraput district in the Chitrakonda

area are there. They want to go and join Andhra Pradesh because there is no communication facility
from Orkel to Chitrakonda. So, the three panchayats want to join Andhra Pradesh because they are
not getting the Government facilities there. So, I would like to urge upon the hon. Minister, through
you, Sir, that these big water bodies which have been created after Independence should be taken
care of. A lot of villages are beyond road communication or rail communication. The only way for
communication is through boats. Therefore, I urge upon the Minister that if the Ministry comes up

and gives good boats, Government facilities could reach the poor people.

Orissa 1s a maritime State full of waterways and dams. The Mahanadhi and Brahmani deltas
are there. They are old waterways there. Today also, they are there. So, it is high time that certain
waterways in Orissa declared as national waterways. An Inland Waterways Regional Office may be
located in Bhubaneswar or in any part of Orissa, preferably in Bhubaneswar or Cuttack. This is very

essential. These are my few demands.

It is a very good law which he is piloting today because it is very environmental friendly. It
will check pollution. New engines will be put; outboard machines will be put for running the boats.
So, it is a very welcome Bill. There is nothing to oppose it. But here again I would like to say that
today in my constituency Kalahandi, in Koraput and all places, there were boats which were giving

health services to people.
MR. CHAIRMAN : They are famine-prone areas and drought is there.

SHRI BIKRAM KESHARI DEO : [MSOffice47]a8l W $araxil S &1 &, ST&l 39! 110 RIfdd #Hex aril
TEdT ¥ 3R 45 A 9 B TR WG § s T H1E RS T8 81 g S Aiedie gedt off, S agt
Afshd afdrst agar off, o @RE 8 T ©l Ut e MR @t Rare 7 off garn m § 6 sa@t asE |
agl dbsl reHl Bl SR sralRar & @ifsa €1 gafey & argdr § & g gifeved gcivs arer dHfdefad
&1 gfaen ger = B S|

HHTRT ARIGT : HUAT BlaTers! § it gy

THE MINISTER OF SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI T.R. BAALU):
In fact, I have to thank all the Members of Parliament who have participated in this discussion and
who have given valuable suggestions to this enactment, Sir.
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First of all, why is this amendment necessary? What is the reason for this amendment to this

Act of 1917? First of all, this amendment needs to meet the challenges of changing world economy
and the changing needs. Sir, rivers and other water bodies, everything is there. Suppose, if a
particular river falls in the sea. River system is there, the tidal waves are there and in the sea,

smooth and partially smooth sea will be there.

So far, the inland vessels are not allowed in the smooth and partially smooth sea. But, they can sail
in river and upto the tidal waves, and beyond that, we will not allow the vessels to sail in smooth
and partially smooth sea. Just like that for this matter we want to have this enactment and not only
that, it needs a lot of changes particularly in the field of control of pollution in inland water and
compatability of insurance of vessels against risks and also access to Indian water limits to cover
smooth and partially smooth waters. It helps divide the inland water into three zones so that if a
particular vessel has to sail in a particular zone, the construction material will be something else. If
it is an appropriate zone too, the construction material will be something else. If it is zone 3, the
construction material will be compatible with the sailing in the particular zone. And, exceeding the
validity of certificate and such things of competencies, licence and survey of inland vessels are
approved by one Government to other State Government and it also helps induction of the trained
manpower from Army, Navy and Coast Guard. It will facilitate provisions for the insurance of
vessels against the risk compatible with Motor Vehicles Act, 1988. We are also inserting a new
chapter in the Act for prevention of pollution in the inland waters by Indian vessels. For these
purposes, this Act is being amended. After so many of years, we have come forward with a limited
purpose. It is not a comprehensive Bill. Many friends have said that a comprehensive Bill should be
there. But, it is only for limited purposes. It is because of the experience we have gained so far, we
have got this up.[MSOffice48] It is not that overnight we have brought this Bill. It was put in the
web site, it was in the public domain and we consulted the State Governments also and then we have
brought this Bill. I would also like to inform that it is not that it cannot be amended. As and when it
is required, definitely it will be amended. Then, suggestions made by hon. Members would be taken

into consideration when they are to be considered.

I would like to reply to the specific points raised by hon. Members. Prof. Mahadevrao
Shivankar asked about new waterways that are to be developed. I would like to inform him that new
waterways are under consideration. I will come back to Parliament as soon as it is approved by the
highest authority. Then, he wanted to know about the safety and security of international waterways.
I would like to inform the House that to enhance safety and security, the Merchant Shipping Act is
being amended to include ISPS also. Then, he raised a point about training issues. There is a

National Inland Navigation Institute at Patna and we are training people in that institute.

Then, he wanted to know as to why all the recommendations of the Parliamentary Standing
Committee have not been accepted. We have accepted some of the recommendations which
warranted immediate attention and other recommendations are not acceptable at present. When

necessity arises, we will take up other amendments also. He wanted the Government to adopt
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uniform criteria for declaring inland waters. I would like to submit that adopting uniform criteria is
not feasible as conditions vary from place to place. He raised a point about Buckingham Canal. I
would like to inform that Buckingham Canal is being declared as National Waterway No.4 and we
will come back to Parliament very shortly after the approval of the highest authority.

Then, Shri K.S. Rao also asked about the Buckingham Canal. I would like to give the same
reply to him also. Then, he raised a query regarding Krishna-Godavari Waterway also and said that it
is pending for a long time. I would like to inform him that the delay is due to the process which is

followed. We will definitely bring an enactment before the Parliament.

Sir, most of the hon. Members have asked similar questions. Shri Chandrappan said that
some of the pressing issues have not been addressed. He said that there is a need for bringing a
comprehensive legislation to deal with all the issues. I would like to state once again that this 1s not a
comprehensive Bill and I would like to inform that we will definitely bring a comprehensive

legislation in due course of time.

He said that there are a lot of problems in the development of Kollam-Kottapuram waterway
as the National Waterway No.3. He is well aware that we discussed this matter with the hon. Chief
Minister also many times. He also said that I should visit Kerala. I am prepared to visit Kerala even
30 times because it is ‘God’s Own Country’. I would like to request all the hon. Members of
Parliament to prevail upon the State Government to see that the social problems are solved amicably.
[R49][R30]

It is not like that the Minister cannot deal with the subject matter, but the matter pertains to a
social problem which has to be addressed very cordially and in a peaceful atmosphere. This is what
I would like to tell Shri Chandrappan. He has also raised a matter of Kochi Port to be

connected. We are ready to connect it, but the particular issue should be solved.

SHRI C.K. CHANDRAPPAN (TRICHUR): In that sector, that is, Kottapuram to Karen, I think,

there is no problem.

SHRI T.R. BAALU: I have already promised in the meeting with the Members of Parliament, it will
definitely be considered. For that matter, if you want, I can go in for a DPR. We will take up the

issue after the other issue is settled.

Shri Karunakaran has raised an issue of more funds allocation for development of inland
waterways as this will boost tourism. I agree with the hon. Member that this will definitely boost
tourism and to increase the allocation of funds.

The next issue was with regard to the monitoring and safety regulations to avoid boat tragedy
in waterways. Under the present Highway Act, this responsibility rests with the respective State

Governments, so the State Government has to look into the matter.
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The next issue is regarding excavation of Vadagra-Mahi Canal. | have already stated that a
kind of further extension will be considered only after the settlement of the particular issue...

(Interruptions) Whether it is Tamil Nadu or Pudducherry, the same answer is there.

Next i1ssue was raised by Shri Shailendra Kumar regarding need for periodic dredging of
sand from the bed of the river at Allahabad and Varanasi. We are planning to procure a low
draughted dredger so that dredging can be done in the shallow area. This will be done as quickly as

possible.

Everybody has said about the linking of rivers. It is in my friend’s domain. I think, the hon.

Minister of Water Resources will take up the matter.

Shri Ram Kripal Yadav has said about gradually shifting of cargo. Yes, gradually it will be
shifted whether it is rail, road or other modes as it concerns the Railway Board and Civil Aviation

Departments.
MR. CHAIRMAN: He is sleeping.

SHRI T.R. BAALU: He has said that we have to retrieve it. Yes, we have to retrieve this system.
But unless we improve this system, it cannot be done and at the same time, this is environment free

and cheapest mode of transport. Definitely, the Government of India will take care of it.

Shri Mahtab has observed that adequate development of inland waterways all over the
country be taken up. We are addressing the system, that is why, we have come forward for and are

going in for another three waterways to be declared as national waterways.

The next issue was with regard to steps taken to ensure safety of inland vessels. We have

considered it and it is in the Bill. I would request my friend to go through the Bill.

Shri Rasa Singh Rawat has asked why the suggestions made by the Parliamentary Committee
were not included. I have already answered it.

The next issue is regarding linking of rivers. I have already answered that. Another issue is
regarding the gradual siltation of important rivers and that it needs to be arrested and dredging needs
to be carried out. Dredging 1s an important issue. Definitely, periodically National Waterways [ &

IT are being taken up.[r51] We will improve the situation further.

For inclusion of Mandovi and Zuari rivers of Goa in National Waterways, I think a proposal

has come from Goa Administration. Definitely this will be considered during the course of time.

In his eloquent speech, Shri Adhir Chowdhury has mentioned something that all the three
waterways should be fully functional. Till such time, we should not go for declaration of other water

basins. There should be more waterways. Then only, comprehensively we should carry on; the

33/37



11/2/2018

system will be workable and viable. That is why, we will also consider it. Simultaneously we will

go for new systems to be declared as well as the existing ones should be maintained properly.

A question was asked as to why the Government was not bringing inland vessel under
tonnage tax regime. This 1s under consideration for some time. Inter-Ministerial consultation is

going on. [ will give a proper reply very shortly. I think it is at the advanced stage of consideration.

A question was asked as to why National Maritime Authority of India is not being formed.
Inland Waterways Authority has already been established.

My friend, Shri Anant Geete, said about Maharashtra about Rewas, Deeghi, Jaigarh and
Mavlan. This particular system was under the domain of the Maharashtra State. We have already
extended Rs. 10.38 crore for the past three or four years. If any assistance is needed, they should

send us a proposal.

Prof. Ramadass has raised the issue about urgent requirement of giving priority to the
existing ones. [ have already replied it. Need for development of Chennai-Telangani waterways, it

is under the domain of the State Government. This has to be done by the State Government.

Dr. K.S. Manoj said that adequate measures should be taken during drudgeing to prevent
seepage of saline water. He is correct. This aspect will be fully taken care of. About the issue of
shipping near the Nehru Trophy Boat Race, it is a site-specific location. I do not think it will in any
way confront with your Nehru Trophy Boat Race. I have also seen that the other day about two
weeks back. 1 do not think it will in any way confront with your Nehru Trophy Boat Race. World

over, people are coming and they are appreciating this Race. ... (Interruptions)
MR. CHAIRMAN : Mr. Minister, address to the Chair.

(SHRI T.R. BAALU): The particular project which you are raising, it is not confronting the existing
system of Nehru Trophy.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Inland water should not be polluted....
(Interruptions)

SHRI T.R. BAALU: We will take care of it. If there is any pollution, we will try for prevention of

pollution.

Sir, the last speaker, said something about urgent need for development of Orissa. We have
already included it in the last set of this one. We will take care of it. I can only request all the hon.
Members.... (Interruptions)

|UTIRT FBIgy : #ft W HUTA I SN, T HA S ATYDH T Bl IR %8 A, I AT FeT A Al 2

... (Interruptions)
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MR. CHAIRMAN: Mr. Reddy, your name was here but you were absent from the discussion.

SHRI T.R. BAALU: Kakinada to Elluru, Tamil Nadu, Pondicherry, this particular canal has formed
part of more than 1000 kilometres. It will be considered very shortly and it is in the advanced stage.

... (Interruptions)

SHRI N. JANARDHANA REDDY (VISAKHAPATNAM): Sir, it was done by him three years

back.... (Interruptions)

MR. CHAIRMAN: Now the discussion is over. Please take your seat. Your name was here but you

were absconding. What can I do? You are a senior Member of the House. Please take your seat.
... (Interruptions)
MR. CHAIRMAN: No further query is allowed. He has already replied to all the queries.
... (Interruptions)
|HTIf 7Eled : o A1 Rars 7 781 S|
(Interruptions) *[r52]
|quTIfy Ferea (st #res fe): vae & T &1 B |9 98 ]|

... (FagmE)

*Not recorded.

Ul #8Iqd: D $v W Rel$ # 78l o &1 2l

... (FagrE) *
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FHRT FEled: T WHA § 98 S|

.. (zxauT)
FHIIY HEIGT: 31U AT q81 HANE B O %2 &

.. ()

MR. CHAIRMAN : The question is:

“That the Bill further to amend the Inland Vessels Act, 1917, as passed by Rajya
Sabha, be taken into consideration. ”

The motion was adopted.
MR. CHAIRMAN: The House shall now take up clause by clause consideration of the Bill.
The question is:
“That clauses 2 to 14 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 14 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
MR. CHAIRMAN: Now, the hon. Minister may move that the Bill be passed.
SHRI T.R. BAALU: I beg to move:
“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.

*Not recorded.
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